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[Trans/ation] 

Central Assistance to the Voluntary 
Organisation of M.P. 

5005. SHRI AJIT JOGI : 
SHRI VITHAL TUPE 
SHRI MADHAV RAO PATIL : 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) the number of voluntary organisation functioning 
in the country for implementation of welfare schemes; 

(b) the funds provided by the Govemment to each 
voluntary organisations, State-wise and year-wise; 

(c) whether the fund provided by Govemment to these 
voluntary organisations are being misutilised; 

(d) if so, the details thereof; 

(e) the action taken by the Govemment in this regard; 
and 

(f) the criteria fixed for providing assistance to these 
organisations by the Govemment? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) The number of Non-Govemmental 
Organisations given financial assistance by the Ministry 
of Social Justice and Empowerment during 1997-98 was 
1466. 

(b) The information is being collected and will be 
laid on the Table of the House. 

(c) to (e) In case any complaint is received about 
misutilisation of grants-in-aid by any voluntary organisation, 
an investigation by appropriate authority is ordered into 
the matter, and release of further installment of grant-in-
aid suspended pending such investigation. In order to 
minimise the possibility of misutllisation of funds, a Non-
Governmental Organisation (NGO) is approved for grant-
in-aid under the schemes of the Ministry on the basis of 
an inspection carried out by the State Govemment official 
and recommended by the ~oncemed Department of the 
State Government. The inspection report from the State 
Govemment and/or CentrallState agencies once a year 
is also necessary before the second installment of grant 
is released to the NGO. 

(f) While the cmena fixed for each scheme differ 
depending on the nature of the scheme/programme to 
be implemented and the target group to be sarvicecl, the 
following general norms are followed In releasing grants-
in-aid to NGOs:-

(i) A Society, Trust or a Company set up not 
for profit and has been functioning in the 
field for some time, is eligible to be 
considered. 

(ii) Recommendation of the State Govemmentl 
U.T. Administration is available. 

{Eng/ish] 

Industrial Tribunal 

5006. SHRI K.C. KONDAIAH : 
SHRI LAKSHMAN CHANDRA SETH : 

Will the Minister of LABOUR be pleased to state: 

(a) the number of cases are pending for disposal at 
the Industrial Tribunal, so far, State-wise; 

(b) whether there is no Presiding Officer for the said 
Tribunal; 

(c) if so, the time by which the said post has been 
kept vacant; 

(d) whether the Govemment have sought for fresh 
panel of District Judge for being appointed as Presiding 
Officer from the High Court of Kamataka; and 

(e) if so, the present position thereof? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a) 630 cases 81e pending in the CGIT-cum-
Labour Court, Bangalore as on 30.4.98. State-wise 
breakup is:-

SI. No. Name of State No. of Casas 

1. Kamataka 607 

2. Tamil Nadu 18 

3. Andhra Pradesh 2 

4. Kerala 3 

630 
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(b) to (e) The post of Presiding Officer, CGIT-cum-
Labour Court, Bangalore felf vacant from 1.3.98. The 
selection of the Presiding Officer has been made and 
has been sent for the approval of the Appointments 
Committee of the Cabinet. 

[Translation] 

Ban on Drugs 

5007. SHRI JAISINHJI CHAUHAN : Wiff the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) whether the Goverrlment have imposed a ban on 
drugs; 

(b) if so, the detaifs thereof; 

(c) the number of persons died due to drug abuse 
during each of the last three years; and 

(d) the steps taken/proposed to be taken by the 
Government to get rid of this menace? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) and (b) In terms of the proviSions 
of the Narcotics Drugs and Psychotropic Substances Act, 
1985 the consumption of Narcotic drugs and psychotropic 
substances is prohibited. 

(c) There is no information on reported deaths which 
can be attributed directly to drug abuse. 

(d) The Ministry is implementing the scheme for 
Prohibition and Drug Abuse Prevention, which is a 
community based programme wherein grant-in-aid to the 
extent of 90 percent of the approved expenditure, as per 
norms under the scheme is released to the voluntary 
organisations for a series of activities such as preventive 
education and awareness programmes and maintenance 
of Deaddiction-cum-Rehabifitation Centres. At the end of 
the year 1997-98, the Ministry has been assisting 370 

Centres all over the country. The Ministry also collaborates 
with the Department of Youth Affairs to generate 
awareness amongst youth through Nehru Yuva Kendras, 
NSS, Youth Clubs, etc. 

[English] 

Functioning of Swimming Pools 

500B. SHRI MITRASEN YADAV 
SHRI MOHAN SINGH : 

Wiff the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether a large number of swimming pools are 
functioning in the capital engaged in un-social activities 
unbecoming of a civifised life in the capital; 

(b) if so, whether the Govemment have made any 
survey in this regard; and 

(c) if so, the detaifs thereof alongwith the action taken 
against the officials responsible for their negligence? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) Delhi Police has reported that no such 
complaint has been received by them. 

(b) and (c) Does not arise. 

Border Area Development Programme 

5009. SHRI NRIPEN GOSWAMI : 
SHRI CHANDRASHEKHAR SAHU 

. Wiff the Minister of HOME AFFAIRS be pleased to 
3tate: 

(a) the purpose and nature of Border Area 
Development Programme; 

(b; the details of Border Area Development 
Programme likely to be implemented during Ninth Fi,!,e 
Year Plan, State-wise and location-wise; 

lC) the details of project implemented during Eighth 
Five Year Plan in North Eastem area; and 

(d) the detaifs of allocation made for implementing 
the projects in the said area during the current financial 
year? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) Border Area Development Programme is a 
100 per cent CentraHy funded area programme. The main 
obtactive of the programme is the balanced davelopment 
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